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MR. CHAIRMAN: Mr. Bhupesh
Gupta, I kave said I am going to fix up a
time.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

Reported Agreement on the Exchange
News between tbe Press Trust of India
and the Inter Press Service, Rome

MR. CHAIRMAN: Now, CaUing
Attention} Shri Shrikant Verma.

SHRI " SHRIKANT VERMA
(Madhya Pradesh): Sir, I beg to call the
attention of the Minister of Information
and Broadcasting to the reported
agreement on the exchange ol news
between the Press Trust of India and the
Inter Press Service, Rome.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI LAL K.
ADVANI): Sir, hon. Members will recall
my statement of 14th November, 1977 on
the dismantling of Samachar and resto-
ration of the status kuo ante with the
revival of the four news agencies in the
country. On the matter of India's
continued participation in the Press
Agencies Pool of Non-aligned Countries,
I had expressed the hope that it would be
possible for each of the four agencies to
participate individually or jointly through
some co-operative arrangements in the
Press Agencies Pool.

2. Following this, and in line with
India's  commitment to  continue
participation in the Press Agencies Pool
of Non-aligned Countries, ft'was
suggested to F.T.I, and U.N.I, that they
might consider some kind of joint
manning of the News Pool Desk,
;associating also in some suitable manner,
the other two agencies viz.
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Hindustan Samachar! and Samachar
Bharati, P.T.I., however, came out
strongly against this consortium idea and
informed Government that "the Board
felt that P.T.I, alone should be in sole
charge of the Pool". The Pool Desk thus
continued to be manned by P.T.I, as
indeed it was since 14th April 1978,
when the P.T.I, resumed its functioning.

3. One of the major drawbackg in
the effective functioning of the Press
Agencies Pool noticed at the second
meeting of the Coordination Com
mittee at Jakarta was lack of effi
cient communication channels. The
meeting had recommended urgent action
on establishing satellite communication
and other modern means to facilitate
quick exchange of news. P.T.L's
agreement with Inter Press Service is an
important step in this direction, making
available to P.T.I., I.P.S.'s advanced and
computerised communication net-work.

4. A copy of P.T.I's agreement with
I.P.S. has been laid today on the Table of
this Sabha, in reply to Starred Question
No. 252. [Vide cols. 51—54 supra]. The
agreement speak;; for itself. I might
inform the Honourable Members here
that P.T.I, and U.N.I, had very actively
participated in the negotiations with
I.P.S. which finally led to this agreement.
At no stage during these discussions did
P.T.I, give the slightest indication that
they had *any reservations in this regard.

5. In December last, however, some
P.TI. Board members met me and
expressed reservations on the standing,
utility and credibility of I.P.S. I had on
that occasion made it clear that all that
Government were anxious about was that
the Pool communication facilities should
be improved. In a formal communication,
P.T.I, were informed that I.P.S. was only
one of the instruments that could be
utilised and that also as a carrier of



187 Calling Attention

LShri Lal K. Advani]

iew«. If there were other possibilities,
these could also be explored.
Government, were on their part satis-fled
about the standing of tho L.P.S. after
making due verifications.

6. In February 1979, P.T.I., while
reiterating  their reservations about
the IPS and even the Press Agen
cies Pool itself, informed the Gov
ernment that if Government desired,
P.T.I, was willing to give ILP.S. a
trial for six months.

7. 1 would like to assure the Honou
rable Members that Government are
fully committed to the freedom of the
Press and this includes the indepen
dent functioning of the News Agen
cies. There can be no question of
any pressure being brought to bear
en P.T.I, or any other news agency
for that matter. At the game' time,
Government have a commitment to
wards the Pool and as such, an obli
gation and indeed a responsibility,
to explore all possible avenues for
its better and more efficient function
ing, it was in this context that co
operation of P.T.I, had been sought
by suggesting utilisation of L.P.S.

[Mr. Deputy Chairman in the Chair]

SHRI SHRIKANT VERMA: The hon.
Minister of Information and Broadcasting
is in the habit of misleading the House.
This is the third tjme when he ig
misleading this House by saying that no
pressure was exerted on the PTI. There
are many things fo his credit, such as
blacklisting of journalists and Members
of Parliament, and non-promotion of
DDG since he belongs to the minority
community. Now, this forced agreement
between the Press Trust of India and the
Inter Press Service is one more feather on
his cap.

I ara not opposed to the idea of Non-
aligned News Pool. In fact the entire idea
was mooted during the Congress regime
and we have always supported and held
that such Agency would be to the
best
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interests of the non-aligned countries
because thia would give the authentic
news about the developments, not only
political, but also social and economic,
etc. in the non-aligned countries. But the
manner in which tins agreement was
brought ig most disgraceful and shameful.
I remember that Mr. Advani and his
colleagues accused the  previous
Government of i'orming Samachar at gun
point. I think, now, this agreement has
beer-brought into existence at the gun
point. There is no difference. Tne only
difference is that this time the bureaucrats
were different and the Minister is
different. But there is also another
difference, namely, the sterner looks of
Mr. V. C. Shukla were less deceptive than
the smiling face of Mr. Advani.

How was this agreement broilghv into
existence? Mr. D. R. Mankekar happen to
be the Government* nominee on the 30-
ordinating committer of the Non-aligned
Agency Pool. I do not know since when
Mr. Mankekar started believing in non-
alignment and Non-aligned News Pool. 1
do not want to challenge hi§ credentials,
although I know wKat he believes in and
what are his practices.

Sir, Mr. Mankekar is, what I would
describe, 'your most obedient servant'. He
went to the Press Trust ot India and he
told Mr. Neelkantan, Acting General
Manager of PTI chat the Government will
be very unhappy il the agreement
between IPS and PTI is not brought
about, because the Government considers
it essential to have a non-aligned news
pool. Now, in principle, there ia nothing
wrong-in it. I have nothing to say against
IPS. 1 think it is Governmenfs job. If the
Government did any wrong, it will suffer.
It will come to know tomorrow what
wrong it has done I do not want to
comment on the antecedents of IPS. I
will, however, certainly comment, Sir—
and permit me to comment—that Mr.
Mankekar as the nominee of the
news pool
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exert«i pressure, and a note was circulated by
Mr. Neelkantan. What is that note? The note
says—I quote:

"There had been a veiled hint from Mr.
Mankekar that if we do not run the. pool and
sign the agreement, the Government would be
compelled to set up some agency to operate
the pool, as it was deeply committed to the
non-aligned agencies pool. In that event,
either the subscription paid by the AIR to PTI
may be reduced or the AIR may re-consider
its decision whether to subscribe to the PTI
service at all."

Still. Sir, Mr. Advani maintains the
position that the Government has not exerted
any pressure. If this is.not a pressure, then
what is it?

I will cite one more example. It is essential.
The Minister has said in his statement that at
no stage the PTI said that it does not wan; an
agreement. It often conveyed its protest to the
Government, but the Government never cared.
On December 19 last year, Chairman, PTI,
with his colleagues—well, who were the col-
leagues? Mr. C. R. Irani, Mr. P. K. Roy, Mr.
Ramesh Chander—met the Minister and
explained why the PTI did not wish to sign
the agreement. After this, the Joint Secretary
in the Ministry Of Information and Broad-
casting wrote two letters to Chairman, PTIj
telling him and conveying him that the
Government is fully committed to the
obligations of the non-aligned news pool.
Nov/, Sir, what is it if not pressure? Now, if
the Government is committed, that does not
mean that the PTI is also committed. PTI is
free to believe in the non-aligned news pool
or not to believe in it. Again, Sir, the Chair-
man resisted pressure. On January 31st last,
he wrote to the Minister that it was not
possible for the PTI to enter into an agreement
with the Press and yet the Government forced
the PTI to enter into an agreement. How? On
February 9, the Chairman's let-
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ter was ratified by the Board of Directors of
the press Trust of India. However, as Mr. Irani
has said in his statement, long statement—and
I have no reason to doubt it because the
Government has not contradicted or the
members of the Board have rot contradicted
the statement, so I think what he has stated js
based on facts, although I ant "hot an admirer
of Mr. Irani—he has said that according to the
minutes of the same meeting, it was decided
to try Inter press service as an experiment for
six months, terminabte on a month's notice.

Now, Sir, how did it happen that in the
same meeting, two contradictory things
happened? One was the Chairman's letter
under protest was ratified and in the same
meeting permission was given to PTI to run
this on. experimental basis. These were two
contradictory things. But it did happen. It is
amazing; it is surprising. Who exerted
pressure and how? That also Mr. Irani has
explained that a Director of the Board of PTI,
Mr. Ashok Sarkar, was not present in the
meeting, and Mr. Irani had left by that time;
probably it was because he had another
engagement. In the absence of these two
Directors, the Government pressed the other
Directors present at the meeting to aree to the
agreement. Now, Sir, it is most disgraceful. It
is possible that the other Directors did not
have that much courage. We know what metal
they are made of. We know who these
proprietors are and how the Government deals
with them. Only the other day, Mr. Girilal
Jain, a distinguished Editor, commented upon
the freedom of the press. Time bell rings). He
said that the previous Government used to
deal with the Editors and the present
Government deals with the proprietors. He
cited an example that when the Patna
Correspondent of the Times of India was not
transferred the two firms of the Jains were
raided by the Government. Since we know
that the style of functioning of the



191 Calling Attention

[Shri Shrikant Verma]

present Government has not changed
much from the style of the previous
Government, we can understand and I can
believe Mr. Irani's statement. I have no
reason not to believe it. I think, that
nothing has been done by the
Government to contradict it or to
substantiate that the Govem-ment did not
have any hand in this shady deal. Sir, Mr.
Advani is a very pious man. He
threatened to resign over the K”nti Desai
issue and emerged as a hero and the
constituent to which he belonged also
emerged as a stronger constituent after
that. This is also an issue on which he
should resign. The entire press world is
commenting on this. The entire press
world feels concerned about it .(Time-
bell rings). I think that in all fairness Mr.
Advani should tender his resignation
because something which is more shady
than the formation of Samachar has taken
place.

Sir, I would like to know from the
Minister whether he is prepared to
appoint a committee to inquire whether
this agreement has been signed under
force or not, whether any pressure was
exerted by the Ministry or not and
whether he would appoint a committee to
look into the whole thing or just pass it
on to history and throw the whole thing
into the dust-lain. I would like to have a
categorical reply from him. If he ia really
honest, then he should appoint a
committee.

SHRI LAL K. ADVANI: Sir, in the
statement which I have made to the
House, I have traced the course of events.
Even after that the hon Member has
chosen to make observations saying that
pressure had beer. exerted on the PTI to
«nter into this agreement. He has cited
from a note of the Acting General
Manager of the PTI to substantiate it. I
think that I may start with this note itself
at the outset because that is the only basis
for his allegation. I have gone through
this note again and I notice
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that while it is convenient to quote one
part of it, it i3 inconvenient to refer to the
other part. The note says and this portion
has been quoted by the hon. Member:

"There had been a veiled hint from
Mr. Mankekar that if we did not run the
pool and sign the agreement, the
Government would be compelled to set
up some agency to operate the pool as it
was deeply committed to the Non-
Aligned News Agencies Pool. In that
event, either the subscription paid by the
AIR to PTI may be reduced or the AIR
may reconsider its decision whether to
subscribe to the PTI services at all."

This portion has been quoted. But the
immediate sentence thereafter has not
been quoted. I would quote that because
it is more relevant;

"But there have been no such hints
either from the Minister or the Secretary
or any other responsible official of the
I&B Ministry, although one of the
Under Secretaries who deals with the
matter said that the Government would
have to set up some agency to operate
the Pool."

This sentence is quietly skipped over,
glossed over and no one refers to it. In
this context, I would like to make it very
clear that I am not shifting the
responsibility of this matter to anyone in
the Ministry. I hold myself fully
responsible so far as this particular part
of decision-malting, in respect of the
Non-Aligned News Pool, is concerned. I
may mention that the Chairman of the
PTI Board along with a few of his
colleagues met me and expressed their
own reservations not only about the IPS
proposed agreement but even about the
Non-Aligned News Pool, that there
should be no Non-Aligned News Pool,
that this is not proper. At that stage I
indicated what has been attributed in
this note to the Under Secretary. I said
that so far as this Government is
concerned when it decided to
dismantle the
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Samachar, at that very stage it decided to
continue the Non-Aligned News Pool, though
the Non-Aligned News Pool was created
during the emergency. This Government
honestly believes that the Non-Aligned News
Pool is a very proper forum to supplement
information that is being transmitted by the
western media about .global activities and
particularly about the activities in the
developing countries. The Non-Aligned News
Pool can, in course of time, serve a very useful
purpose to supplement the major world news
agencies without trying to supplant them.

Now, Sir, there are two aspects which must be
distinguished. Number one, the Non-Aligned
News Pool about which the Government is
committed and when the Government is
committed as the Joint Secretary told the PTI, I
do not think that this is any kind of
pressurising. When we said that we want to
continue the Non-Aligned News. Pool, the PTI
insisted that they must run it. We wanted all the
agencies to run it a3 a consortium. The PTI
said, we must run it alone. Later on, the Hindi
news agencies, the Samachar Bharati and the
Hindustan Samachar, kept approaching us and
saying that if the PTI or some members of the
Board, have reservations in regard to the Non-
Aligned News Pool, why are you not allowing
us to run it? Allow us to Tun it, we will run it.
It i3 at that stage that the Chairman himself had
come to express certain reservations. I told him
that it is for you to decide whether you want to
run it or whether you do not want to run it and
if you cannot run it or if you have any
reservations in regard to the utility of the News
Pool, then the Government would make
alternative arrangements. This has been said
over and over again. And they themselves in
one of their letter3 or two of their letters have
said, if this does not succeed then the
Government  should  make  alternative
arrangements. I do not see how this amounts to
pressurising. 408 RS—7.
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SHRI SHRIKANT VERMA; Under whose
authority Mr. Mankekar has said that the
Government will withdraw.

SHRI1 LAL K. ADVANI; I do not know if
he has said it. Since this charge has been
made, he is not here. He is abroad. He is
about to return in a couple of days. I am sure
he will deal with it at his own level. But so far
as the Government is concerned...

SHRI SHRIKANT VERMA; If he is
proved a liar, will you withdraw him? Will
you ask him to resign? (Interruptions)

MR. DEPUTY CHAIRMAN: Order
please.

SHRI LAL K. ADVANI; I am at the
moment dealing with the Government's. . . .

DR. BHAI MAHAVIR (Madhya Pradesh):
And if he is proved correct will the hon.
Member resign?

SHRI LAL K. ADVANI..... relations with
the PTI and the Government's relations with
the PTI as conceded even by the note which
has been cited against me and secondly, as it
appears in the conversation and the dialogue
that I have had with the members of the
Board, including tha Chairman, and thereafter
in the letters that we have written to them. [
am sure the members would have seen the
statement of the Acting General Manager.
This matter started at a seminar concluded by
the AINEC. On the first day when this
allegation was made I was not present there,
though the Secretary of my Ministry was
present at a subsequent stage of the seminar.
On the second day I had been invited to attend
the seminar. I learnt of it there and dealt with
all the points one by one and pointed out how
the Government has been correct in letter and
in spirit. I told them that all our cards are
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[Shri Lal K. Advani] on the table; nothing
is behind hind the back. This is a Government
which does not believe in any shady deals or
doing things behind the back of anyone.
Whatever we do, we do it here
(Interruptions) At that stage, the acting
General Manager Mr. Nilakanthan was
present. He was present when I replied to all
the points. And I quote from no other paper
except the Statesman because Mr. Irani has
serious reservations to the non-aligned news
pool and has, in a way, accused the PTI Board
of taking a decision behind his back. That is
the kind of accusation which implicitly he has
made. This is what the Statesman of 30th
April reports:

"Mr. Nilakanthan explained that there were
two or three inter-press agencies and there
was some confusion. The initial information
of the PTI was that IPS was not noted for its
credibility. In the light of this information,
PTI informed the Government that it would be
difficult for the PTI to associate itself with the
IPS. . "

This is the letter that was being referred to. It
is true.

"But Government later On informed PTI that
it had made its own enquiry both through
Home Ministry as well as through Indian
Embassy in Rome about the antecedents and
the credibility of the organisation. The
Government also "informed the PTI that these
enquiries revealed that there was nothing
wrong with the IPS. In the light of this, the
Government asked PTI to try the IPS circuits
for six months for carrying Indian and non-
aligned news to various parts of the world, he
added. Mr. Nilakanthan said that thg matter
was reconsidered by the PTI Board at its
meeting in February. The Board decided to try
the IPS circuits for carrying Indian and non-
aligned news for six months as an experi-
mental measure and then review the situation.
After this decision, the agreement was
signed."
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So, these are the hard facts; They expressed
certain reservations. They asked us to make
enquiries. We conveyed to them that we have
made enquiries and this is the result of our
enquiries. Now it is for you to decide. And
they took a decision—by a majority, perhaps,
or it was a unanimous decision—to which Mr.
Irani has subsequently referred and said that it
is true that majority decision has a value but
minority also has a value, meaning that
although he was in the minority in the Board,
his view should not be ignored.

Now this is something which the Board
should consider and not the Government. So
far as th« Government is concerned, 1 would
like to reiterate once again that our approach
in this regard is very clear. We are committed
to press freedom which means freedom and
independence of the news agencies to function
freely. We are also committed to the non-
aligned news pool to which all journalists may
not be committed. Several agencies are there.
If suppose, one agency has reservationg in that
regard, it can certainly say that it cannot work
it and it is unable to'work it because it does
not believe in it. But here the situation is that
from the very beginning, the insistence is by
the PTI that we must work it and no one else
should work it that we are not willing to work
even in a consortium,

SHRI SHRIKANT VERMA; You are
telling lies; not lies—J would not use that
word—but [ would say untruths .
(Interruptions)

MR. DEPUTY CHAIRMAN: No,
interruptions.

SHRI LAL K. ADVANI: And furthermore.
I may even add that ever-since reservations
started being expressed by a section of the
Board about the non-sJigned news pool the
employees of the PTI have come to me and
told me that this should not happen. The
PTI employees are
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keen that the non-aligned news pool should
function and they said that they would like
the PTI to run it,

SHRI BIPINPAL DAS (Assam): Sir, the
background of this question is related to the
question of non-aligned pool, as the hon.
Minister has explained. It is known t0 the hon.
Members why the proposal Of non-aligned
pool came up at the Algiers Summit in 1973
which was further approved at the Summit
Conference of non-aligned nations at
Colombo in 1976 and there was also subse-
quently a conference of the Information
Ministers of the non-aligned countries in
Delhi to give shape to the whole idea. Sir, the
reason why this idea came up was that the
giant international press agencies dominated
the news service in the whole world. But they
were catering to the needs of the developed
world only and they did not care for the needs
cf the developing countries. They did not care
to disseminate news about the activities of the
developing world. That is why, the non-align-
ed countires felt very strongly that they must
have a pool of their own. That is how this has
come into existence, this pool business.

Now, I am glad that the Janata Government
is committed to the non-aligned pool. I
thought they had some reservation p. But
perhaps, the compulsions of foreign policy,
which we have been following ,make it un-
avoidable and they have to follow this
particular line.

Then the question arose, who is to operate
this pool from India. This question arose. You
know, Sir the newspaper barons in this
country over the years have been very much
psychologically and intellectually tide "P with
international news agency giants-like the
Reuter, the Associated Press and so on. They
cannot think of any other pool growing as a
rival to these news agencies. This has been the
psychological aspect of the newspaper barons
in this country. There-
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fore, I am not surprised that they have
reservations. Sir, reservation is a mild word.
They have hostility towards this idea of a
non-aligned pool. There is no doubt about it.
Sir, if [ am not wrong—I do not think the hon.
Minister :s quite correct; if I am wrong, he
will correct me—the UNI passed a resolution
saying that they would have nothing to do
with the non-aligned pool. PTI ultimately
agreed, willy r.illy, but when PTI undertook
this job, the cost was found to be very high,
because for 600—700 words per day, the cost
was about a lakh of rupees per month and,
therefore, it was not possible for the PTI
alone to carry on the business. Hence arose
the desirability or the need for having some
link up with some oth”r news agency, which
will be in tune with the ideals and principles
of the non-aligned pool and which will serve
the cause of the non-aligned pool the non-
aligned countries and the 'developing
countries. Therefore, this agency came up,
this IP.S.

Now, I am saying a few things about this. I
am only stating facts. I am not pleading either
for or against them. I am only stating facts.
This IPS., as far as my information goes, is a
co-operative lun by journalists, working
journalists alone, mainly from Latin America
and the officebearers are elected by the
journalists themselves. Now, this agency was
chosen by the Group of 77 as its Official
Reporter at the Lima meeting in 1971. Now,
there are some other facts which I would like
to point out. The LPS. acts as a channel for
distributing news from a number of national
news agenices of the developing world
concentrating, of course, on Latin America,
but they are also trying to concentrate on
Africa and West Asia. About 400 newspapers
and institutions in Europe and Latin America
subscribe to its service. The IPS has one
advantage and that is it has a satellite of its
own, providing for speedy transmission at a
very low cost. It has its headquarters in
Rome.



199 Calling Attention

[Shri Bipinpal Das]

Now, the IPS, has entered into

agreements—this is very significant

with TAN JUG of Yugoslavia, VEN-PRESS
of Venezuela, INA of Iraq, AIN of
Mozambique, JANA of Libya, WAFA (PLO)
of Beirut, ANP of The Hague, APS of
Algeria, AGER-PRESS of Rumania,
NOTIMEX of Mexico, SHIHATA of
Tanzania, TAP of Tunisia and ANGOP of
Angola and some others. These facts give a
true picture of whal the IPS really is. Perhaps,
this was the reason—I do not know—we
chose to co-operate with the IPS. in order to
advance the cauee of the non-aligned pool.

What are the terms of the agreement? The
hon Minister did not read out the terms of the
agreement. If I am not wrong again, I would
point out a few. The IPS. will transmit to India
about 24,000 words a day and the PTI will
transmit to the IPS. about 4,000 words from .
the pcjl through the satellite. Services are free
of cost either side. PTI's obligation is to meet
the cost of Rome-Delhi satellite link for 12
hours a day. Thirdly, PTI correspondents at
U.N. and 20 other countries are aTTow-. ed to
send news on the IPS network free of cost to
New Delhi. To compensate it, PTI will pay
IPS Rs. 6,000 per month for its office
expenses at New Delhi.

Fourthly, PTI is free-again, if I am not
wrong—to kill any news or article from IPS
and is entitled to edit or even rt-write them.

These are the facts about the situation. If
these facts are true, if I am correct in my
grounds, to have an agreement with IPS there
cannot be any objection. As an agency it will
supplement—he has used the word
"supplement", I wiH say to counteract or fill
up the gaps which have been created by the
international news agencies' giants. I do not
know what is the motivation of Mr. Irani's
attack. I wiH put only a few questions to the
hon. Minister.

[RAJYA SABHA]
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Firstly, he says there was no prej-sure on
PTI. If there was no pressure on PTI, why
have the Govem-ment not contradicted so far
the statement made by Mr. Irani? Why did
they wait till today when the Calling
Attention Motion has been moved? They
should have clarified the matter earlier that
there was no pressure at all.

Secondly, if there was pressure, if as Mr.
Irani says there was pressure that meang there
was reluctance on the part of PTI. That means
PTT was not willing and the Government put
pressure. If Mr. Irani's statement is to be
believed, then it indicates, it follows logically
that PTI was not a willing partner. I want to
know the reason why. If PTI was not a willing
partner to this, they did not wpnt to enter into
an agreement with IPS, why and on what
ground? So my charge remains. The press
barons of this country dominate UNI and PTIL.
The most unfortunate fact of the country is
that both these news agencies are dominated
by the press barons of this country, nol by the
woirking journalists. This is my grievance.
And, therefore, they must have some reason.
Either they are linked up with the old agencies
like the Reuter, AP and all that and that is the
hindrance, or they have some other re-
servations, I do net know. I want to know if
PTI was unwilling—because the question of
pressure would not come if they were willing;
if the Government put pressure, they must
have been unwilling—if they were unwilling I
want to know from the Government why they
were unwilling, why they were reluctant. He
has used '.he word "reservation". What are the
reservations of PTI re-garding this agreement
with IPS? I want to know this very clearly.

Sir, there are two or three other minor
questions. I want to know whether this
agreement has come into operation or not. If
so, is it working satisfactorily? If not, is the
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Government looking for any other news
agency in the world with whom we can be
linked up profitably, more usefully, more
gainfully in order to further the cause of the
Non-Aligned News Pool?

SHRI LAL K. ADVANI: Sir, the hon.
Member has given very many details about
the agreement which the PTI has had with the
IPS. I did not refer to them in detail because
the text of the agreement itself I have laid on
the Table of the House. The more salient
features of it, the hon. Member has already re-
ferred to. Any cne can see that this is an
agreement which not only gives the News
Pool an advantage but also gives the PTI
itself—the contracting Party—a very great
advantage inasmuch as PTI correspondents in
20 countires of the world, including the UN,
Britain), France, Germany, Switzerland etc,
would be able to transmit their messages
through the satellite communication and for
half an hour they will be able to use it without
any additional expense. This is a very great
advantage.

The hon. Member has referred to the
control of agencies by press barons.

SHRI BIPINPAL DAS: My first question
you have not answered. Why did you not
contradict Mr. Irani's statement?

SHRI LAL K. ADVANI: Mr. Irani made
the statement at the A.IN.E.C. Seminar on the
first day of the Seminar. As I said already, I
was invited on the second day, and on that
second day I contradicted the whole sxory
which also appeared very prominently in all
the papers. And thereafter he chose to address
another press conference at which he cited
this particular portion of Mr. Nilakanthan's
note saying that Mr. Mankekar said this and
he said that. To this also I have already
replied. I have given full facts.
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The hon'ble Member asked: Why-did the
PTI. have reservations? in the beginning they
might have had reservations as I myself had.
"When I heard the name of the IPS. I thought
that it had something to do with that
International Press Service which is supposed
to have some kind of CIA. linkage. This is
that IPS. about which certain documents had
been circulated some months back involving
certain senior journalists of this country with
the CIA. I myself had certain doubts. They
also might have had similar doubts. We
sought to clarify that. After making neeessary
verifications we were given to understand that
that is something entirely different from this.
This is based in Rome whereas that is based
in Geneva.

The second reservation they might have
had was about the credibility of the whole
thing. At least that is what they told us. They
came and told us that they had certain reserva-
tions about the credibility and the nature of
the link-up of this organisation. So if the
Government is satisfied then it is all right.
They asked me to satisfy myself. We pro-
ceeded to satisfy ourselves through the
Ministry of External Affairs and the Ministry
of Home Affairs. The decision that they have
finally taken is also on that basis that now that
the Government has satisfied itself about the
antecedents and the linkup of this organisation
they are willing to go into it if the
Government desired on an experimental basis
for a period of six months—formerly it was
intended to be one year. When the PTI wanted
it for six months, we agreed to six months.

By and large, this is the situation as it
obtains today. This agreement has come into
operation from April 21 last. And during the
few days that it has functioned I can say that it
has functioned satisfactorily. The output of
words that we are able to transmit through the
I.P.S. has increased from 800 to about 2,000
and we expect it to
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go to about 4,000. That was the original
expectation.

SHRI BIPINFAL DAS: You are 'not
looking for any other similar agency?

SHRI LAL, K. ADVANI: If this works it
would be very satisfactory even though, as I
said, the Government's approach in this regard
is that we want a communication channel. We
want a carrier. In our letter to the PTI. also tlie
Government said that we are willing to explore
other possibilities also. This is the only one
offer that has been mad"e to us and we feel that
it is a fair offer and we should accept it.
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“Replying to questiong, Mr. Irani
said that he would neither resign
from the PTI Board nor stop PTI

service to the Stalesman 1o protest
against the agreement, On the
contrary, he would continue on the
Board and fight for the termination
of the agreement,

Asked if it wag not proper for
him to abide by the majority deci-
sion of the PTI Board, Mr. Irani
replied: ‘A majorily decision has
one virtue: it is the leasi objection-
able way of arriving at ; decision.
This does not mean that the mino-
rity has no point of view'. He
however, did not believe that there
was any collusion between the
Government and the PTI Board for
entering into the agreement.”
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& HEH A IEM EATI TEI—
The Board—the UNI Board—has decided that

UNI would not be able to participate in the
joint news pool desk.

FrET AId w7 § v gan faeh
¥ 3z w7z fomr g—

UNI woiild, however, be glad to participate in
the news exchange arrangement with the IPE.
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LEAVE OF ABSENCE TO SHRI li.N.
BANERJEE

MR. DEPUTY CHAIRMAN: I have to
inform Members that the following Iletter
dated the 28th April, 1979 has been received
from Shri B. N. Banerjee:

"As you are aware, I came to New York
with my wife during the last intercession
period. My wife unfortunately is not
keeping well and so I am held up here in
this country. I would pray that the House
would grant me leave ot absence for the
Current Session."

Is it the pleasure of the House that
permission be granted to Shri B. N. Banerjee
for remaining absent from all the meetings of
the House during the current Session?

(No honourable Member dissented)

MR. DEPUTY CHAIRMAN: Permission
to rematin absent is granted.
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We will take up the Special Mentions after
the lunch. Now if the House will agree, the
Railway Minister will introduce the Indian
Railways (Amendment) Bill.

THE INDIAN RAILWAYS (AMENDMENT)
BILL, 1979

THE MINISTER OF RAILWAYS (PROF.
MADHU DANDAVATE): Sir, I beg to move
for leave to introduce a Bill further to amend
the Indian Railways Act, 1890.

The question was put and the motion. was
adopted.

PROF. MADHU DANDAVATE: Sir, I
introduce the Bill.

MR. DEPUTY CHAIRMAN: Now the
House stands adjourned to meet at 2.15 P.M.

The House adjourned for lunch at
twenty-three minutes past one of
the clock.

The House reassembled after lunch at
eighteen minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

REFERENCE TO RECENT INCI-
DENTS IN ALIGARH—Contd.

SHRI BHUPE3H GUPTA: May we have
some idea as to when we are taking up the
Aligarh discussion, especially when certain
statements . have been made by the Chief
Minister of Uttar Pradesh, Mr. Banarsi Das?
Much of what he has stated is provocative.

MR. DEPUTY CHAIRMAN: The House
will be informed of it in due course. Now,
Special Mention. Shri 1 Shyam Lal Yadav.



